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TE% TREg 3} TSWH §AeT
e

% faeett, 13 fiawaw, 2018

qr.&.fA. 870(3r).—=sia Aex It fIw, 1989 T i Hofed #vw & forw "rew am wfafa,
1988 (1988 T 59) F¥ €T 212 FT ITLYTT (1) FT ATATIHATY, WL ALFT & TEF TAGH 3T TSTHE
HATAT T ATEAAT HedT A1.F1.H. 528(3T) TG 6 5, 2018 FIT AT & TSI, AATL, AT 11, B
3, IUEE (i) | wHTerg o o o, 39 9497 =Afeat 7, e 399 gartad g i g9raer of, 39 e 9,
ST 3 afrg=mT & I°F o it wiaEt SEar i Iqersy w27 &7 e off, | 71 i qafy F s g
& AT S AT H g Frw o ;

SIY I TSI STTEREAT Y Ifat STeat &7 6 57, 2018 FT Iuarser T &f TS ofF ;
SIY I WTET I AT FTad a1 F s el i AT T Haid G gIRT = H7 oy 17

qq:, A Fea T GLRIL, W2 AT Afaf=ay, 1988 (1988 T 59) it &mer 110 T W& Sr=FT T T
A U, Heald Hlex AT 739, 1989 FT 3% HATe e & fory Matered Ha aardr g, 791q -

1. Gferg AT 3 - (1) =7 =t 1 58 AT Fe T e A9 (At qere) e, 2018 €
(2) T TSI | IR THT9 0T ATLE Dl TG i3l

2. Feald HieT A 9, 1989 (¥ =8¢ T8 TATq St (MIH Fgl AT 8) & Ha7 92 F Iq=a+ (3)
o T T2 [Meforerd Sq=ad @ STTuA, i -
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“(3) STE FTE AW, Heeh AT HATSA AT AT 39 (i # A= 7196 F T 9 979

SEAT A7 SEE AT AT Y ATATAAT FEAT B, U AW, TS AT WA T ATITAAT FT AT Irfea
SATHATOT AT TATHAT THTOA SATHFHTOT FTT AT FEIAT IS o6 AT STHITS % forw 2w 124 s
9w 126 F w=e & forw s /9T ST 1)

3. I (i & Aaw 126 % g wigs & = o fawferfera Tar sroam, sreiq -

“Ti Tg A T A R, S s quiean i st @) v e atre e
THEAT (FHST), ST 3T grr % Reatiar A= 7ma €, &1 Yeaerd: ar srae wifarga stafater & aregw |
iR, T 1 97 TS Y& % AT 6T 2500 THRTEAT T AL 7T TG0 6 AT 60T 500 THISAT HT TS
FAT §, S AACET AIAF AATq SSHT AT THIS IT ATAAT AIAHT FT ATITAT F2d 8, TH I 6T
STt & Rl wfera srfsreor ar wentIa s stfeeer geT ST H{ER AT E ST
FaTOTTS g7 | 47 F el fosh s wisred s & forg werrtua o sram e s

wig 7z ot FF 3w g1y F ReaRir A= s sqyss amt & fore, o siaigi amee, st
S5y A7 A A1 ST g % g, S A & gofaar Al wwEea @) F s & Jaten
ITART, TEIH, TLHAW, ST AT TATAS FIAT 6 o0 AT AT STaT 2, UH A7 1 SAqarerr #ir

et e d ATHETOT A7 TATRT SHTIOM TSR0 G ST GoTd /Id AqaradT SHToras 510
9o\ 47 F srefi=r TisediReor & forg werrfua aw=T ST

i T AT T AfFwior ST A (+SEaT) F Reafar Feer e f U e g e

wig 7 A T sitermifea = amee (vemsu), foem sqees kAt 115/116, 9T 9+
(STEUH) AT AT TTHF AATEIT TS (ATSUFAT) rehT e qree a= Haw, 1989 F srefiA
FteE=a o o g, % i, dened AT Eaee e ¥ Wed F orw qemataes whhar
TAEUH-000 : 2013 F AqET g 1|

[T, &. sE1-11036/82/201 7-THHT]
AT T, HI A=
fooqn—  qor Raw 9T & a9, sy, 9 1 @ 3, 3uEs (i) § sfegEEr €, /A, 590(3),
A 2 54, 1989 31T Y9 w0 o 7 sifaqw senes ar.#1.[. 9. 749 (31), 9@ 7
3T, 2018 BT o 13T |

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 13th September, 2018

G.S.R. 870(E).— Whereas, the draft rules further to amend the Central Motor Vehicles Rules,
1989 were published, as required under sub-section (1) of section 212 of the Motor Vehicles Act,
1988 (59 of 1988), vide notification of the Government of India in the Ministry of Road Transport and
Highways vide number G.S.R. 528 (E), dated the 6™ June, 2018, in the Gazette of India, Extraordinary,
Part II, Section (3), Sub-section (i), inviting objections and suggestions from all persons likely to be
affected thereby before the expiry of the period of thirty days from the date of which copies of the Gazette
containing the said notification were made available to the public;



[9mT I-'vs 3(i)] RA hT SIS : STHIYRO 3

And whereas, copies of the said Gazette notification were made available to the public on the 6™ June,
2018;

And whereas, the objections and suggestions received from the public in respect of the said draft rules
have been considered by the Central Government;

Now, therefore, in exercise of the powers conferred by section 110 of the Motor Vehicles
Act, 1988 (59 of 1988), the Central Government hereby makes the following rules further to amend the
Central Motor Vehicles Rules, 1989, namely:-

1. (1) Short title and commencement.- These rules may be called as the Central Motor Vehicles
(Eleventh Amendment) Rules, 2018.

(2) These rules shall come into force on the date of their final publication in the Official Gazette.

2. In the Central Motor Vehicles Rules, 1989 (herein after referred as the said rules), in rule 92, for sub-
rule (3), the following sub-rule shall be substituted, namely. —

"(3) Whenever a part, component, or assembly is compliant with the international standard namely,
EEC or ECE or Japanese, in lieu of the standard notified in the rules, the compliance of such part,
component or assembly shall be deemed to be established for the purpose of rules 124 and 126, by a
certificate of compliance for the relevant standard issued by an authorised agency or accredited
certifying agency.”.

3. In the said rules, in rule 126, for the second proviso, the following shall be substituted, namely: -

“Provided further that in respect of vehicle manufacturer, importing into India unused
completely built units (CBU) or completely knocked down units (CKD) of right-hand steering control
vehicles, directly or through their authorised representative, up to 2500 units of M1 or L category of
vehicles, as the case may be, and up to 500 units of other categories of vehicles annually, compliant with
the international standard, namely EEC or ECE or Japanese, the compliance of such vehicles shall be
deemed to be established for sale and registration under rule 47, by a certificate of compliance for the
relevant standard issued by an authorized agency or accredited certifying agency:

Provided also that in respect of unused right-hand steering control vehicles compliant with the
international standard namely, EEC or ECE or Japanese, imported into India as completely built units
(CBU), for the purpose of personal use, demonstration, testing, research or scientific work, the compliance
of such vehicles shall be deemed to be established for registration under rule 47, by a certificate of
compliance for the relevant standard issued by an authorised agency or accredited certifying agency:

Provided also that the construction equipment vehicles (CEV) may have steering control on
either of the side:

Provided also that the administrative procedure to deal with corrigendum, amendments or
revisions to Automotive Industry Standards (AIS), Type Approval Procedures 115/116, Indian Standards
(IS) and International Organisation for Standardisation (ISO) standards, which are notified under the
Central Motor Vehicles Rules, 1989 shall be in accordance with AIS-000: 2013.”.

[F. No RT-11036/82/2017-MVL]
ABHAY DAMLE, Jt. Secy.
Note.-The principal rules were published in the Gazette of India, Extraordinary, Part-II, Section 3,

Sub-section (i),vide notification number G.S.R. 590(E), dated the 2™ June, 1989 and lastly amended
vide notification number G.S.R. 749(E) dated the 7" August, 2018.
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